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C.A./234/88 

CCRAM : }ion'ble Mr. P.H. Trivedj •. Vice Chairman 

Hon'ble Mr. P.M. Josh! 	•. Judicial :ernber 

11104/1988 

1i 

Heard learned advocates Mr. R.S. Dinkar and 

Mr. J.D. Ajrnera, for the applicant and respondents 

respectively. Admit. The respondent not to restrain 

the petitioner from discharging his duties. Issue 

notice on interim relief to Continue beyond 15 days 

to be replied to within 15 days and on merit within 

1 45 days. The case be adjourned to 28th April, 1888 

for hearing on interim relief. Direct service to 

respondent No. 2 allowed to the petitioner. 

P H Trivedj. 
Vice Chairman 

(PM S ) 
Judicia iernber 

*Mogera 


